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 salt  Lake  City  of  Calcutta,  The  Cement
 ‘Controller  informed  the  West  Bengal
 ‘Government  of  hig  inability  to  make
 any  ad  hoc  allocation  of  cement  for
 the  construction  of  the  stadium.

 The  quota  allotted  by  the  Central
 ‘Government  is  too  inadequate  to  meet
 ven  the  urgent  developmental  needs

 of  the  State,  Unless  the  quota  of  allot-
 ment  of  cement  is  jncreased,  jt  will
 not  be  possible  for  the  State  Govern-
 ment  to  complete  the  stadium.

 I,  therefore,  urge  upon  the  Gov-
 ernment  to  increase  the  cement  quota
 of  West  Bengal.

 (iv)  ENLISTING  oF  TRIBALS  :  THE
 Curren’  CeNnsUS  OPERATIONS.

 SHRI  PIUS  TIRKEY  (Alipurduar):
 It  is  a  matter  of  great  regret  that
 there  is  no  uniformity  in  enlisting  the
 tribals  in  the  list  of  Scheduled  Tribes
 in  different  States  of  India.  The
 tribals  are  national]  assets  and  tribal-
 ‘ism  is  a  nationa]  issue.  But,  at  present,
 tribals  are  not  being  recogniseg  at  the
 national  level.  The  Scheduled  Tribes
 residing  in  the  Union  Territories  of
 Delhi,  Andaman  and  Nicobar  etc.  and
 in  the  States  of  Punjab,  Haryana,

 ‘Uttar  Pradesh,  Madhya  Pradesh  etc.
 are  being  debarreq  from  their  rights
 of  being  tribals.  The  present  census
 Operation  in  the  midst  of  this  uncer-
 tainly  of  the  principles  of  tribalism
 ‘would  be  ultra  vires  ang  unconstitu-
 tional,

 In  many  parts  of  India,  for  example,
 ‘Bombay,  Delhi,  Gujarat,  Haryana,
 Punjab  and  Assam,  the  census  opera-
 tion  is  vehemently  being  opposed.
 Tribalism  has  become  a  new  property
 of  the  persons  belonging  to  Scheduled

 Tribe  community,  The  triba]  people
 inheriting  this  property  in  certain
 States  shall  never  lose  it  in  another
 State.  If  this  property  is  snatched  in
 any  State,  or  in  Union  Territories,
 then  thig  will  amount  ४  ।  robbery  or
 8  dacoity.  In  the  midst  of  this  un-
 certainty,  the  denial  of  this  valuable
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 property  and  personal  right  of  the  प-
 bal  people  living  in  parts  of  the  caun-
 try  would  be  an  injustice  to  the  tribal
 people  by  the  respective  State  Gov-
 ernments  and  Union  Territories.  The
 Home  Minister  ang  the  Law  Minister
 should  immediately  clarify  the  posi-
 tion.

 Therefore,  I  submit  that  a  Parlia-
 mentary  Committee  for  revision  of  the
 list  of  Scheduled  Castes  and  Sche-
 duled  Tribes  may  please  be  formed
 early.

 (४)  Neep  To  stor  CoNsTRUCTION  oF
 Dam  फ्  Gazipur  DrIstrict  oF
 Urtar  PRApEsH.

 थी  जेनुल  बशर  (गाजीपुर)  :
 सभा-

 पति  महोदय,  मैं  नियम  377  के  ग्रीन
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 [a  Fae  बशर]  को  क्रियान्वित नहीं  किया  गया  ।  छठी

 उक्त  बांध  के  बनाए  जाने  की  कार्य-
 पंचवर्षीय  योजना

 में  भी  इसके  बारे  में

 वाही.  झदरदर्शितापूर्ण है श्रौर इस से है  भोर  इस  से...  कोई  प्रावधान  नहीं  रखा  गया  है  और

 गाजीपुर  कौर  बलिया  जिलों  में  बड़े  पैमाने...  इ  क्षत्र  की  घोर  उपेक्षा  की  जा  रही
 पर  रोष  व्याप्त  है  ।  इस  बात  को  रोके  है।  उक्त  क्षेत्र  की  सीमा  पर
 जाने  के  लिए  उस  क्षेत्र  की  जनता  हारा

 लादे  चिन  eon ,  परन्तु  उक्त  जनता

 सत्याग्रह  को  भी  धमकी  दी  गई  है।  के  मनोबल  को  ऊंचा  उठाने  के  लिए

 केन्द्र  सरकार से  मेरा  अनुरोध  दै
 रेडियो  प्रसारण

 सेवायों  आवान
 पहुंचाया कि  उक्त  बाब  बनाए  जाने  की  कार्यवाही

 को  तुरत  रदुद  करे  जिस  से  कि  उस क्षेत्र  कें

 लोग  राहत  की  सांस  लें  ।

 (vi)  INSTALLATIONS  OF  a  Rapio  StTa-
 TION  IN  THE  Borper  Districts  OF
 BaRMER/JAISELMER  OF  RAJASTHAN.

 थी  बृद्धि  चा  जन  (बाडमेर) :
 सभापति  महोदय,  मैं  नियम.  377.0  के

 परवाह  नहीं  कर.  रहा.  है  ।

 मेरा  सूचना  एवं  प्रसारण  मंत्री  से  निवेदन

 है  कि  वे  बाड़मेर  एवं  जैसलमेर  में  सन्
 1981-82 में  रेडियो  स्टेशन  स्थापित  करा-

 कर  जनता  की  आवश्यक  मांग  की

 पूरी  करें  ।

 (vii)  ATROCITIES  ON  PRISONERS  IN
 CENTRAL  JAIL,  SAMASTIPUR  AND
 OCHER  PARTS  OF  THE  COUNTRY.

 श्री  'राम  विलास  पासवान  (हाजी-

 पुर)  :  सभापति  महोदय  मैं  नियम  777.0  क

 ai  लोक  महत्व  के  निम्नलिखित

 प्रश्न  की  दौर  सरकार  का  ध्यान

 भ्राकर्षित करना  चाहता  हू ं:

 देश  के  नेक भागों  से  जेल  में  हो  रहे
 कैदियों पर.  भ्रष्टाचार.  की.  घटनाएं
 सामने  भरा  रही.  हैं।  कभी  भागलपुर

 कांड  की  गूंज  दब  भी  नहीं  पायी  थी  कि

 बिहार  पुलिस  ने  समस्तीपुर  केन्द्रीय  जेल
 में  14  जनवरी,  1981  को  निर्दों


